.

Betweens:

C 0,240, 417/95. S

o

Date .cf Order; 6=2-1995,

\

Kendaiah

.. Applicant

znd

1. The Chief Lgbour Commissiener,
. Governmant of India, Ministry ef Labour.New Delhi,

2. The Regienal Cemmissiener of Labeur,
Central Hyderabad.

3, The Assistant Labeur Commissioner,
Central,vijayavada.

Respon ents.

For the applicant -s- Mr. Ge Bikshapathi Advecate,

For the

CORAM:

respondents: Mr. NeVeRaghava Reddy,CGSC,
Sr./add.cGsc )

THE HON'BLE MR.JUSTICE V,UEELADRL RAQ : VICE-CHAIZMAY

R IO SO AE HEAE AC NAHA OO IR XK g
THE HON'BLE SHRI A,B,GORTHI,MEMBER ADMINISTRATIVE.

LERE S




OA.447/95

. Judgemant

( As per Hon, Mr. Justice V. HaeLadri.Sao, ve )

Heard learned.counsel  for thé applicant and.Sri §.V,
Raghave Reddy, learnsd counsel for the respondents,
2. The applicant worked as Part-time .Choukidar under R-3
office for 10 years by the;tima'ha‘uas,disnharged.: This 0A
was filed praying for declasration that the action of .R-3 in
dispensing with tha .services n?‘the -applicant with effect
. Prom.1-12-1994 &s—illegal and arbitrary and{bnnaequently
direct the respondents . toweinstate him.into service with
back wages and to. provide ragular scale of pay tothe appli-
cant from the date of his initial engagemant.ﬁ/The allega~-
_tion of the ahplinant that he whrked for 10aigg:ﬁ£§is,nat
, .admitted hgf;he,raspcndaats. it ia Purther stated for the
responddnts that the post of part-time chowkidar was abolished
and sanction is not given foi the past of part-time or full
time chouwkidars for the offiea:of_ussisfant L.abour Commissioner

Vijaadada as per the Admn.11/29(4)/95/84t6d 10/15-5-1995

(produced for perusal and it ia returned after perusing it).
3., It is submitted for the applicant that as and Qhan the
past of part-time/full time chowkidar is.guiﬁg to be éanctione
the said post has to be of?égéd to the épplicant.. Bﬁt the .
learned counsal for the respondents stated that the:ﬁaé'of
the applicant may be diractaﬂltakgnnsideréﬁs ﬁer the extant.
rulss if and whan such post ia sangirsnad.
4, In the circumstances uql?ael that it ia just and proper
to pass the following order :

if the post of part-timélfull time chowkjidar is going t
be sanctioned far the of?icg'of R-S}tha sams had to be

¥
el
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ofPered to the applicant first, if ) by then he is going to
be within the maximum age. For consideration in regard to
the maximum aga)tharzgggiig—the axtent of half of the periocd
of service of ths applicant as part-time chowkidars has to
ba given, |

5§, The OA is ordered accordingly. No costs, //

(A.B. Gorth (V. Neeladri Rao)
Membher (Admn Vice Chairman

e . - ]

Dy.Registrar(Judl)

Dated Septamber & 95
5_btatad in G en Court

sk .

C.Ez tos=-

1, The Chief Labour Cemmissiener,
Gevernment eof India,Ministry ef Labeur,
New Delhi,

2. The éegional Cemmissiener ef
Labeur,Central,Hyderabad.

3., The Assistant Labour Commissioner.
Central,Vijayawada.

4, Cepy te Mr,G,Bikshapathi,advecate,16-9.749/41,
Race Ceurse Read,0ld Malakpet ,Hyderabad-36,
5. One copy te Mr N,V,Raghava Reddy,CGS5C,CAT, Hyd,

6. One cepy to Library,CAT,Hyd.
7. One spare cepy.

kku,.
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TYPED BY HECKEL: BY

COMPAREE BY hPPWVED BY

. IN THE CE\TTRAL AD\IINIUTR?!&TIVE TRIBUNAL
HYUEIR.L BAD BEI\TCH AT f{YJJJ.JRAu‘;i.Ju

~

THE HON'BLE MR.JUSPICE v NEELADRI 40
x VICE-CI—IAIMW

and

THE HON'BLE MR, R.RANGW@S{N}

DATED: - é ’.~; -1995,

WUW

 Ouao. ?K/'/’/?ff . |

et el

Adm tted and Interim Directionms
- Issudd.

Allowka _ SR -
Disposed of with directidhge———

- Dismissed, _ .

Dismissed as withdrawn
- Dismisse§ for default
»Ordexed/ke'ected

NO order ‘as






